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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
' Order dated 17.1.2002
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j extension of time by three months to
implement the order of the Tribunal. Heard
GeKeMichra, learnéd counsel f£or the p
After hearing both sides, time of two months
from 15.1.2002 is allowed to respondents to
implement the order ©of the Tribunal. p;“ag?/oz
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accordingly disposed of,

Hand over copies uf order to botth siges.
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